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SHRI N, E, BALARAM (Kerala): Sir,
1 also associate myself with the statement
made by Hon. Member,

happened. 1 cannot say the exact num-
ber, but a large number of men, women

<
and workers were there who had come

from Haryana. I am told that they have
been agitating for the last so maay thonths
for the implementation of the Fourth

Pay Commission’s Report and. the Govemn-

ment is refusing to listen to them. The
. held a rally and 1 was also there at the
meeting, Some - newspapers reported that
there was stone throwing, I did not see
any stone-throwing. What 1 have seen is

that several women were brutally beaten .

by the police. Tt was a very painful thing.
.1 would request the .Government to make

. [ RAJYA SABHA ]

Shri Vajpayee.
Yesterday 1 was also a witness to what

at _the Indira Gendhi 196
International Airport
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an inquiry as quickly as possible. ‘The
Government should also press upon the
Haryana Government to implement the
Fourth Pay Commission's Report for its
employees,

H ’

REFERENCE TO THE HEAVY D&
MURRAGE BEING LEVIED BY CIVIL
AVIATION AUTHORITIES AT THE

INDIRA GANDHI INI‘ERNA’]}IONAL
AIRPORT DELHI

. SHRI BIR BHADRA PRATAP SINGH
(Uttar Pradesh): Mr. Chairman, Sir, 1
am deeply obliged for giving me this op-
portunity to raise this important question.

On Friday the newspapers 1eported
that there was a fight between the police
and -customs authoritics at the Indira
Gandhi Inemational Airport.

- [The Deputy Chairman in the Chair.]

Today’s Financial Exptess has reported
that demurrage to the tune of Rs, 6 lakhs
is collected every day at the Indira Gandhi

" International Airport, As a resalt of it a

serious situation hag arisen, particularly’
for importers, at the Indira Gandhi Inter-
pational Airport Cargo Terminal becawse
of the delay in Customs clearance and the
exorbitant demurrage charges of the Inter-
national Airports Authorlfy Even for the
time taken by the Customs, it is the im-
porter who has to pay the demurrage
charges to the Airport Authority, in addi-
tion to the ‘Customg duty and the penalty,
if any. The demurrage coarges are so
ex01b1tant that in several cases they. far
exceed the value of the cargo and up till
now hundreds of crores of rupees lave
been realised.

A major reason for the delay in cus:
toms clearance is the shortage of customs
staff. But quite often clearance is also
delayed deliberately by the Customs staff
to harass the importers who are their cus- |
tomers, There is no reasonable time frame
for the Customs clearance procedure.
Some of the appeals have heen pendmg
for years.

Tmporters have to deposit the customs
duty even at the time of filling their Wills
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of entry and not after the final customs
clearance. The entire system is causing
undue hardship and harassment particular-
ly to small industries and traders,

The Indira Gandhi International Air-
port -has become an important cargo fer-
minal not only for Delhi but for the. en-
tire north-western regiom, Unless the
clearance facilities are improved and pro-
cedures rationalised, the development of
industry and trade in this region will be
adversely affected.

While the Government is fully -entitled
to recover the customs duties and penal-
ties, if any, from the importers, why
should the importers be made to pay any
demurrage for the umdue time taken by
the Custom: dué fo shortage of staff or
lack of efficiency? The Finance Ministry
should also, take up with the Ministry of
Civil Aviafion the question of bringing

the demurrage charges at Delhi in line.

with those at other ports. If necessary, a

supplementary customs-bonded warehous-*
ing facility with lower charegs be created

near the present cargo terminal for any
goods that remain the custody of the Cus-

toms and Airport authorities for more

than a specified time. If a notice is given

to lift the cargo and it is not lifted, only

then they could be ficed or demurrage
could be charged. But the importer does
not know about its artival, Why -should
he be fined? The basic question is, who
mevents the importer from lifting the
cargo. Sometimes it is the Customs people
. and sometimes it s the Airport Authority.
One Department says: you don’t lift it,
and the other says, since you have mot lift-
ed, you are fined. Why can’t the two de-
partments coordinate, instead of making
contradictory demands? They must coor-
dinate between themselveg to the best inte-
rest of the consumer, in order /to avoid
any price-rise, because as I said, some-
times the amount of demurrage charged is
more than the cost of the consignment.
And the amount of demurrage is passed
on to the cost to be borne by the comsu-
mer,

I thank vou for giving me this oppor-
tunity.

[ 4 MAY 1987 ]
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